
fi!! HIGH COUI~T OF JAMMU AND KASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act~ 1961) 

* * * 
-=· 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I :,l,.::,_/<_r ____ Dated: 1/-H- s~-~ d~'r;J. ,. 

It is hereby notified that vide High CoLir! Ordei Dated o~;,-05.2020 

ML Ashaq Hussain Mir 
S/0 Ab Razaq 1\'lir 
IUO Dangar Pora Pulwama, Tehsil & Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kasl1mir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of !lis/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. !-lis/her name has been entered under 

seri::-:11 Nv,JK-20112020 in the roll of Advor.:atr; tnaintained by n1is Registry. 

The renewal/extension of provisiona). licence/enrollment must be 

sounht before the date of expiry un_!ess i!1e ab~o!ut~mr.ai er.roi!rnent as 

an Advocate is ordered there before. 

No: t; t; t; /.~.)I /t 1/ Dated: r--
copy forwarded to the: -

L.L.--7\ --- ---cl-f·~ 
(S. Jatinder Singh) 
Assistant Registrar 

ct/ 

'1. Principal District and Sessions Judge, Pulwarna. 
2. Secretary, Bar Council of India, New Delhi. 

~Registrar (Computers), High Cout"t of .. J&K, Jammu for information 
and wit!l the request to get the same uploaded on the official 
website of J&K High Court for infon:,ation of all the concerned. 

4. Manager, Gov(3rnment Press, ,J2r:;: T_: for p~blication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Pulwama. 
6. l\1r. Ashaq Hussain Mir, Advocate 

...... for information and necessary action. } 

-<.'·~-
Ass ista ;,{~~~Ystra r 

v 

1 



' HIGH COURT OF .JAMMU AND I(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under ,')ection 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 0[,05.2020 

Ms. Aliya Sadeeq 
D/0 Mohd Sadeeq Peerzada 
RIO Village Peernia, Tehsil Boniyar, Distt. Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned llniversity and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-202/2020 in the roll of Advocate r!aintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrol!rT!.ent a~ 

an Advocate is ordered there before. 

I 
No: L( Lf"t)).i-)7-/ {fl Dated: 

I 

L='\ 
c- "- \ "'\' ,.vl) 

(S. Jatinder Singh) 
Assistant Registrar v 

Copy forwarded to the: -

1. 
2. 
3. 

4. 

5. 
6. 

Principal District and Sessions Judge, Baramulla. 
Secretary, Bar Council of India, Nevv Delhi. 
Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Baramulia. 
Ms. Aliya Sadecq, Advocate 

...... for information and necessary action. 

J~~,--.. 6f)~ 

Assistant Registrar 

o! 



~ HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /jf3 Dated· ---- ·-- ------------

It is hereby notified that vide High Court Order Dated 0'"(05.2020 

Mr. Asim Shaizad 
S/0 Mohd Maq boo I 
RIO Farwala P/0 Palam, Tehsil & Distt. Rajouri 
AlP Gujjar Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to tile verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-203/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollm~nt as 

an Advocate is ordered there before. 

~ 
No: l; f.( 6•33-3r~ }[ P 

I 
Dated: 

(S. Jatinder Singh) 
Assis~~Registrar 

./?_ r::· - 0 ~ /) ___, 
(_/' _'> _._,.<C.-/-~-

Copy forwarded to the: -

1. 
2. 
3. 

4. 

5. 
6. 

Principal District and Sessions Judge, Rajouri/.Jammu. 
Secretary, Bar Council of India, New Delhi. 
Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to ·get the; same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Rajouri/Jammu 
Mr. Asim Shaizad, Advocate 

...... for information and necessary action. 



1-IIGH COURT OF JAMMU AND KASHMIR AT .TAMN!U 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 11-t:_s ~ 
-----

It is hereby notified that vide High Court Order Dated os:-o5.2020 

lVIr. Avinash Sharma 
S/0 Gyan Chand Sharma 
RIO 73-Kuluhand, Tehsil & Distt. Doda 
AlP H.No.195, Amit Nagar, Muthi Gaon, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-20412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisiq_nal licence/enrollment must be 

sought before the date of expiry unle§_~ _!:1e ab~o!ut€!/final enrollll}ent as 

an Advocate is ordered there before. 

1~\~ 
-- . £1 'l(i..A> 

(S. Jatinder Singh) 
Assistant Registrar 

1/ • [/· tft_/_." ;J Cl l/ ( 
No. c .. > '· (r Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

4. 

5. 
6. 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jamr;lU for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Bhaderwah/Jammu. 
M.-. Avinash Slharma, Advocate 

...... for information and necessary action. 

L~= C b)yf'yo 
AssistantJegistrar 

/''f' 



HIGfl COURT OF JAMMU AND K_ASHl'niR AT JAl\IMU 
(Exercising powers of Bar Council under Sec Hun 58 of the Advocates Act, 1961) 

* * * 

i I 'PROVISIONAL l EN~OL~ME!T 
N 0 T I F I C A T I ON 

No: /?6) Dated: b-- S -~ )2c;;l_c? 

It is hereby notified that vide High Court Order Dated 05.05.2020 

Mr. Aswad Raja 
SIO Muzaffer Hussain Attar 
RIO Azadpora, Tehsil Anchidora, DisH. Anantnag 
AlP Attar House Naaz Enclave Pantha Chowk, Srinagar 

has been admitted and enrolled as an Advo'.~9te on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-205/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

)~, 
{Jatinder Singh) 

Ass is.~~ Registrar 

-
....,/_ :. r ·, .. · /: ·1 
{_~ ....) ·/,c/ ... ~~ . No: L; Cf !~)?- 2? '1__[ Dated: 

I 
Copy forwarded tb the: -

1. Principal District and Sessions Judge, AnantnagiSrinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 

5. 
6. 

website of J&K High Court for in1=ormation of all the concerned. 
Manager, Government Press, Jammu for pubiication in the next 
issue of Governmem Gazette. 
President, District Bar Association, AnantnagiSrinagar. 
Mr. Aswad Raja, Advocate 

. ..... for information and necsssary action. 



HIGH COURT OF .JAMMU AND IUSHMIRAT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PRO''ISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1?-tS~--
/1 

Dated: 6 ·- C::---:/---:2---'-

It is hereby notified that vide High Court Order Dated D,s-:05.2020 

Ms. Barkat Rattan 
D/0 Darshan Singh 
RIO Royal Rattan Palace, Mehjoor Nagar, Imran Gali B, Teh. & Distt. Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-20612020 in the roll of A.dvocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absoluteifinai enroliment as 

an Advocate is ordered there before. 

Dated: 

I , 
lAo~-~ 

---qsfrD 
(S. Jatinder Singh) 
Assistant Registrar 

;~----

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of !ndia, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. 

5. 
6. 

Manag G t 0 '~ ,,_, ___ -- .• .c.. "'' .hli,._ .j.; ~ ;~ er, overnmen r'rest,, ·.J~,: ,i nu !U( l-'ui...··;:,_,auO•, ,, 1 

issue of Government Gazette. 
President, Bar Association, High Court of J&K, Srinagar. 
Ms. Barkat Rattan, Advocate 

...... for information and necessary action. 

L1-=-,.[., 
Assistant R~b~sfrar 



HIGH COURT OF JAMMU AND IUSHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1%11 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: !:J&c:;; 

It is hereby notified that vide High Court Order Dated 65':05.2020 

Mr. Dheeraj Kumar Raina 
S/0 Ravi Pralmsh 
RIO Railway Line Patri, Bagga Marh, Tehsil R.S. Pura, Distt. Jammu 
AlP Village Sardar Chak Dera Singh, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to t;,e verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-20712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisiona! licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded o the: -

1. Principal District and Sessions Judge, Jammu/Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of a!! the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. 
6. 

President, Bar Association, High Court of J&K, Jammu. 
Mr. Dheeraj Kumar Raina, Advocate 

...... for information and necessary action. 
l . 
L\--=r~ 

• ~t;..L5-ll\.A 
Ass1stant );{eglstrar 

()/ 



HIGH COUH.T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1 9£1} 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated as:·o5.2020 

I\1r. DeepakGupta 
S/0 Kishore Gupta 
RIO H.No.188, Sector-1, Sanjay Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-20812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
! 

}l:c~~ 
(S. Jatinder Singh) 
Assistant Registrar 

·v" 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication 1n the next 
issue of Government Gazette. 

5. President, Bar Association, High Co• irt of J&K. Jammu. 
6. Mr. DeepakGupta, Advocate 

...... for information and necessary action. 

\ \ 

~n~ 
Assis~~Registrar 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * +. 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T i ON 

No: /?-(;/§ 

/ 

It is hereby notified that vide High Court Order Dated oS.05.2020 

Mr. Gagandeep Singh 
S/0 Devinder Singh 
RIO Ward No.1, H.No.l69, Ghou Manhasan, Tehsil & Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/he:- name has been entered under 

serial No.JK-20912020 in the roll of Advocate maintained by this Registry. 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

0~~ 
(S. Jatinder Singh) 
Assistant Registrar 

. ;/ 
b- s ~· ;J.- 2-~ 

Copy forwarded to the: -

1. 
2. 
3. 

4. 

5. 
6. 

Principal District and Sessions . .Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for info:!T:alion of an the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Association, High Court of J&K, ,Jammu. 
Mr. Gagandeep Singh, Advocate 

...... for information and necessary action. 

~~0 
Assistant Registrar 

f)/ 



-.. ~-

HIGH COURT OF JAMMU AND I(ASHMJR AT JAMMU 
(Exercising powers of Bat· Council under SectilHt 58 of the Advocates Act, 1961) 

No: 

* * * 

PRO\liSIOI~AL 
ENROLLMENT 

N 0 T I F I C A T I ON 

;·;//1 /;r 
/ 

It is hereby notified that vide Hig!1 Court Order Dated OJ.05.2020 

Mr. Hasnain Mustafa Khawja 
S/0 Tasaduq Hussain Khawja 
RIO H.No.108, Green Park, High Colony, Bemina, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-21012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before, 

Lh-~ 
r- 6-f'[/~ 

. (S. J2tinder Singh) 
Assistant Registrar 

No: '-! Lf i ?,_? .. 7- ~- {.f Dated: (;'- <;.
7 
·- .:;- J----

').1-...... ...--

Copy forwarded to the: -

1. 
2. 
3. 

4. 

5. 
6. 

Principal District and Sessions Judge, Sri nagar. 
Secretary, Bar Council of India, New Delhi. 
Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Association, High Court of J&K, Srinagar. 
Mr. Hasnain l\1ustafa Khawja, Advocate 

...... for information and necessary action. 
I '. 
)..~~~ 

c:- '- ) '} V\..o 
Assistant Reg1strar 



·~ HIGH COURT OF JAMMU AND J(ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PRO''ISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1?-:f! 

It is hereby notified that vide High Court Order Dated ()[05.2020 

Ms. Heemal Sultan 
D/0 Dinesh Sultan 
R/0 40/B, Extension, Karan Nagar, Tehsil & Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been eniered under 

serial No.JK-21112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enroii!J11i:mt as 

an Advocate is ordered there before. 

~ 
(S. Jatinder Smgh) 
Assistant Registrar 

l-// 
No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, NAw Delhi. 
3. Registrnr (Computers), High Court: of J&K, Jammu for information 

and with the request to get the sarns uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Ms. Heemal Sultan, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 

It is hereby notified that vide High Court Order Dated OJ-05.2020 

Mr. Jeelani Ahmad 
S/0 Mehraj UdDin Mir 
RIO ABI- Karpora, Mir Mohalla, Srinagar 
AlP Aaliya Bagh, House No.25, Tailbal Road, Shalimar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concern;ed University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-2121202l! in the roll of ,l\dvoc~tc: -·:~Jinta~ried by this Registry. 

The renewal/extension of proyisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ I . 
No: l/if1-c'f __ :?oC: Ji!. Dated: 

I 
Copy forwarded to the: -

(S. Jatih~h) 
Assistant Registrar 

v· 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court :)f J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Mr. Jeelani Ahmad, Advocate 

...... for information and necessary action. 

lbi:k;(-
Assist.ant ~1gf~trar 

/"V/ 



HIGH COURT OF JAMMU AND KASHMIR AT JA!V!MU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C AT I ON 

No: /?13 

It is hereby notified that vide High Court Order Dated 0.\.05.2020 

Ms. Kajal Sambyal 
D/0 Suresh Singh 
R/0 Ward No.1, P.W.D Colony, Tehsil & Distt. Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification. subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-213!202Q in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrol!ment must be 

sought before the date of expiry unless the absolu.te/final enrollment as 

an Advocate is ordered there befo~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the scme uploaded on the official 
website of J&K High Court for info;mation of a\! the concerned. 

4. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
5. President, District Bar Association, Kathua. 
6. Ms. Kajal Sambyal, Advocate 

...... for information and necessary' action. 

Lb-~---~ G.. '-LP 
Assistant Re- istrar 

<J~ 



HIGH COURT OF JAMMU AND I<.ASHMIR AT JAMMU 
(Exercising powe1·s of Ba1· Council undc1· Section 58 of the Advocates Act, 1961) 

* * * 

1'i ·I~l{OVISIONAL 
Ill . ENROLLMENT 

N 0 T I F I C A T I ON 

No: /?1Lf 

It is hereby notified that vide High Court Order Dated O.f.05.2020 

Mr. Mueed Ul Islam Shah 
S/0 Jamcel Ahmed Shah 
RIO Shaheen-1-Nishat, near Police Station, Brune Nishat, Srinagar 

has been admitted and enrolled as an Advccate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a pe:i~·d o.f o:~e year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-214/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before! 

~ 
(S. Jatinder Singh) 
Assistant Registrar 

~-/ 

No: lflf?/o~ I lf /t f Dated: K'J- .r ,:').<: ~~ 
( 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

4. 

5. 
6. 

and with the request to get the same uploaded on the official 
website of J&K High Court for in~ormation of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Association, High Court of J&K, Srinagar. 
Mr. Muced Ul Islam Shah, Advocate 

...... for information ar.d necessary action. 

J I 
/A. I,~~ 

~.L"'>Ia..o 
Assistant Kegistrar 

/'" 
.-. / 

' 1./ 



HIGH COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exc1·cising powers of Bar Council under Sedi•J!< .Sj{ of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 0 {05.2020 

Mr. Mohd Sarfraz 
S/0 Mohd Hanief 
RIO Kote, P/0 Behrote, Village Behrote, Teh. Thannamandi, Distt.Rajouri 
AlP Ward No.2, Bella Colony, Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-215/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry un~ess the absolute/final enrollment as 

an Advocate is ordered there before .. 
I 

11~ 
lS. Jatinder Smah) ,.. ...,.,. : 

As~istant Registrar 

No: 
'V/ 

tl- s -- /=~ '2:-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Associatio:1, Rajouri. 
6. Mr. Mohd Sarfraz, Advocate 

...... for information and necessary action. 
I 
4\,..-·~· 

-<::. c; "r f\.--0 

Assistant_fe~l trar 
11/ . {..;' 



HIGH COURT OF JAMMU AND KASHMIR AT JAlVIMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T ! ON 

No: /??6 _...:.__ ____ _ 

It is hereby notified that vide High Court Order Dated 0,(.05.2020 

Mr. Manoj Kumar 
S/0 Subash Chander 
RIO Tarore, Tehsil Bari-Brahmana, Distt. Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from C!D. His/her name has been entered under 

serial No.JK-21612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisi::.h~! !icence/onro!!ment m_ust be 

sought before the date of expiry unl~ss the absolute/final enrollment as 

an Advocate is ordered there before. 

k~ 
(S. Jatinder Singh) 
Assistant Registrar 

{.f[ j I No: 1 / :J.Jo·-) lf { Dated: 
/ 

:}_'"") 
-~ ../--""" 

~-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

4. 

5. 
6. 

and with the request to get the same uploaded on the official 
website of J&l< High Court for infcrt:~&lior. of a!! the concerned_ 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Samba_ 
Mr. Manoj Kumar·, Advocate 

...... for information and necessary action. 

1~ 
Assistant ~istrar 

'1/ 



HIGH COURT ,OF JAMI\r1U AND I(ASHlViiR AT JAMMU 
(Exucising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /j-·_t--'---7 ___ Dated: cz:·- S --- _:2-c> > 

It is hereby notified that vide High Ccurt Order Dated Of-05.2020 

Ms. Naurina Ashraf Khan 
D/0 Mohammad Ashraf Khan 
RIO Bongam Shopian Mir Mohalla, Tehsil Shopian, Distt. Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-21712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry untess the ?bsolute/final enrollment as 

an Advocate is ordered there before. 

J~~ 
- 'i_:, )"':\}A) 

(S. Jatinder Singh) 

No: t_; Lfj)s··--)Cj /[ f Dated: 
~; 

Assistant Registrar 
'2.~ 

{1!) .- r" ·- I . ') ... , 6' ,_) ---- ,__....,_._,_.;- /--,;~:-· 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

4. 

5. 
6. 

and with the request to get the same uploaded on the official 
website of J&f< High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government GazE)tte. 
President, District Bar Association, Shopian. 
Ms. Naurina Ashraf Khan, Advocate 

...... for information and neC..:;;,;,S8ry -=ictio:~ 



HIGH COURT OF JAMMU AND I<:ASHMIR AT JAMMU 
. (Exercising powers of Ba1· Council undc1· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
llb ENROLLMENT 

N 0 T I F I C A T I ON 

No: 17-_·::;_c_J ___ Dated: C ~ .. S -.--~ .29:,}-"" 

It is hereby notified that vide High Court Order Dated O.Co5.2020 

Mr. Naseer Ahmad Dar 
S/0 Mohd Yousuf Dar 
R/0 Berigam, Mukhdampora, BeriganL Tehsil Devsar, Distt. Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

Serl.al 7\ro JK 218' 1'2020 ·In the roll of A" a'· ·oc...,+-..... , ... r,~a;·-·~d h1 thic Rt:lnictrv 1 "I • - '/. I v 0. L '~· .! 1 i c:t I ~ l I : ; '- ~"" ...., ,}' L I • I._, I .. - ~ I- ... ,;! • 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absoluteifinal enroiiment as 

an Advocate is ordered there before. 

1~ 
(S. Jatinder Singh) 
Assistant Registrar 

I
. 2--~-

No: l;t16'1a~{/(r- { f Dated:· 6~- ~ ~·- _:2.,., ?--=-

Copy forwarded to the: -

1. 
2. 
3. 

4. 

5. 
6. 

Principal District and Sessions Judge, Kulgam. 
Secretary, Bar Council of India, New Delhi. 
Registrar (Computers), High Co~::-t :;t' "J&K, Jarnmu for information 
and with the request to get the same upioaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Kulgam. 
Mr. Naseer Ahmad Dar, Advocate 

...... for information and necessary action. 

L 
r...J >lf"l.-1) 

Assistant Registrar 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Cound! iift<!er Section 58 of the Advocates Act, 1961) 

* * * 

II . PROVISIONAL 
. i 

ENU.OLLMENT 

N 0 T I F I C A T I ON 

No: /f-;j g; Dated: f;'--- S-::--- .Y~ ;;_,. 

It is hereby notified that vide High Court Order Dated 0(05.2020 

Ms. Parshottma Sharma 
D/0 Ramesh Chander Shastri 
RIO Ward No.3, Lahri Billawar, Tehsil Billawar, Distt. Jammu 
AlP H.No.39A Small Plot, Gandhi Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period ~f one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-21912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisiq.nal licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

L ~~ 

No: Dated: 

(S. Jatinder Singh} 
Assistant RegJstrar 

1~ 

------···· ·-~ 

Copy forwarded to thE~: -

1. Principal District and Sessions .Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 

4. 

5. 
6. 

website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Associet~on, High Court of J&K, Jammu. 
Ms. Parshottma Sharma, Advocate 

...... for information and necessary action. 
I 
k~'­
~::=. &-/ <:;_ ~ 

Assistant REJ-glstrar 



HIGH COUI~T OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: / :;_. l.L.·_c;_l ___ Dats-:t ----""//'_/~_· ( ~- .2~ ?-..-<~ 

It is hereby notified that vide High Court Order Dated DS:05.2020 

Ms. Shazia Chawdhat·y 
D/0 Mohammad Shafi 
RIO Dodaj, Tehsil Darhal, Distt. Rajouri 

has been admitted and enrolled as an .U.dvocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/Ll.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-22012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

1--J.-~ 
~l.A• 

(S. Jatinder' Singh) 

No: IJ l-( i3 c;.:: 31/ (I Dated: 

Assistan~istrar 

/J.- s· ·- .?-.,., ?.=. 
I 

Copy forwarded to the: -

1. 
2. 
3. 

4. 

5. 
6. 

Principal District and Sessions Judge, Rajouri. 
Secretary, Bar Council of india, Ne·N Delhi. 
Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the ·s2rne uploaded on the official 
website of J&K High Court fo1· information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, District Bar Association, RaJouri. 
Ms. Shazia Chawdhary, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act~ 1961) 

* ~~ * 

~·. RO'viSiONAL 
ENROLLMENT 

,··~-= -

N 0 T I F I C A T I ON 

No: /?@tJ Dated: tJ- {:--- }--::2-

It is hereby notified that vide High Court Order Dated 0 S05.2020 

Mr. Sahil Sharma 
S/0 Ramesh Kumar Sharma 
RIO P/0 Gharota, Village Gharota, Tehsil Bhalwal, Dist. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned Unive:-sity and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-22112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

L 
~ 

(S. Jatinder Singh) 
Assistant Registrar 

Dated: f/- ,~·-.- ,;l.~,).A 
y 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India. New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same upioaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Jammu. 
6. Mr. Sahil Sharma, Advocate 

...... for information and necessary action. 

l ~~ 
Assist;./gJstrar 



~ HIGH COURT OF JAMMU AND KASI-IMIR AT JAMMU 
(Exercising powct·s of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /.?-(f}'!! (_ P Dated: f51.- .(·"- .:J.~J .. ~ 
_ ___:::----1,~---

It is hereby notified that vide High Court Order DatedOj.05.2020 

Mr. Syed ldrees Andrabi 
S/0 Syed Mohmad Ayoub Andrabi 
HJO Ratnipora, Pir Mohalla, Tehsil Kakapora, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents tram CID. His/her name has been entered under 

serial No.JK-22212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisiQ..,nal licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: {f t(:/- C-(<;::.-Ljt( / L ,:; Dated : 
I 

Copy forwarded to the: -

J~~ 
(S. Jatinder Singh) 
Assistant Regjstrar 

('~//' 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&l-<. High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High C"''uii of .J&K, Pulv·Jama. 
6. Mr. Syed ldrees Andrabi, Advocate 

...... for information and necessary action. 
I 
j_..._Lv.~ 

-_"----;;.-,5-[fVT> 
Assistant Registrar 

/ 



-~- HIGH COUH..T OF JAMMU AND !(ASHMIR AT JAM1\1U 
(Exercising powers of Bat· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /{ t/.:2 

It is hereby notified that vide High Court Order Dated d \os.2020 

Mr. Sunny Raj Sharma 
S/0 Ajay Kumar Sharma 
RIO Janl\.:pour, Punjdhara, Brahman Mohaila. Teh. Dachun, Distt. Kishtwar 
AlP 101- Trisnadhya Villar, Gurha Brahmana, Patoli, Akhnoor Road, Jammu 

has been admitted and enrolled as an Ad'·IGcate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-22312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

L~ 
(S. Jati~de~ls7119h) 
Assistant Registrar 

No: {llfj<;c_ S 1l It/ Dated: t)-- _(;,. ~· 3 C-

1 

! / v.....-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get tile same uploaded on the official 

4. 

5. 
6. 

website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication m the next 
issue of Government Gazette. 
President, District Bar Association, Kishtwar. 
Mr. Sunny Raj Sharma, Advocate 

...... for information and necessary action. 

L~._~ 
c. I" .1-'?4\ 

Assistant Registrar 
~/ 



-
HIGH COURT lJF JAMMU AND KASHivilR AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: l?/1~ 

It is hereby notified that vide High Court Order Dated 0{~05.2020 

Mr. Syed Dansih Aejaz 
S/0 Syed Aejaz Ahmad 
RIO Gundipora, Bongam, Tehsil Kakapora, Distt. Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-22412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Dated: 

1~-~-
----· ... ' --~"1. --

~,) L ,/-· 
(S. Jatinder Smgh) 
Assistant Registrar 

n/ 
((? _.--- ~\ -- _..2c-> ;b , 
-- '-· 

Copy forwarded to the: -

1. 
2. 
3. 

4. 

5. 
6. 

Principal District and Sessions Judge, Pulwama. 
Secretary, Bar Council of India, New Delhi. 
Registrar (Computers), High Court of J&K, Jammu for information 
and with the request to get the same uploaded on the official 
website of J&K High Court for information of all the concerned. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Pulwama. 
Mr. Syed Dansih Aejaz, Advocate 

f " f t' . _, -. -· -- .- --. ·'' ... " ·-I""'+;""'.-" ..... or m orma 10n anu nt::v.:~-·;:,a, y ~'-~~'-'' '· 
I 
)~ 

.-~-'fJ'Il....c· 
1\c:cict!:lnt Rpnk.c.;.-C1,. 
~.....,~ • .....,. .. -. ~- ;; ~-~=·-~~! ·-· 

,..---y/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: &·-- _{".-- _;z/C;..-~-= 

It is hereby notified that vide High Ccurt Order Dated oS.o5.2020 

Ms. Tuba Rashid 
D/0 Abdul Rashid Dar 
RIO Namchabal Fatehkadal, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-22512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

-~-
(S. Jatinder Singh) 
Assistant Registrar 

No: l;tr ?6 (' ·- 67/1 i; Dated: 
l .. / 

I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for Information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, Bar Association, High Court of J&K, Srinagar. 
6. Ms. Tuba Rashid, Advocate 

...... for information and nE::,.;essary action. 

4~'t~5'-/L.'l 
A--: ........ ,...., .. c. ~·--4---­

~;:)l;:::l;.c;;,i-~/~;.:;;,; a: 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENI~OLLM~NT 

N 0 T I F I C A T i ON 

It is hereby notified that vide High Court Order Dated oJ:-o5.2020 

Mr. Tarush Kumar Oberoi 
SIO Pardeep Kumar Oberoi 
RIO H.No.293, W.No.ll, Mohalla Panditan, Tehsil Haveli, Distt. Poonch 
AlP H.No.31, Sec-lA, Green Avenue, Trikurta Nagar Extension, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned Unive:sity and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-22612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

( JatinL~~) 
Assistant Registrar 

No: V (,1 .. ") / r· / (,' t JJ 
· "!"6 ..>" (:- / . ' Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonr.h/Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same upioaded on the official 
website of J&K High Court for information of all the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

5. President, District Bar Association, Poonch. 
6. Mr. Tarush Kumar Oberoi, Advocate 

...... for information and necessary action. 

t~'')') Assistant Registrar~ ~ 
1/ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated· ') ''') 
/·e/ . .. ~ 

It is hereby notified that vide High Court Order Dated 0.(05.2020 

Mr. Zahid Hassan 
S/0 Gulam Hassan Bhat 
RIO Wadipora, Ompora, Tehsil Budgam, Distt. Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-22712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of orovis1onal licenceienrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t~,. 
'.:'\ :>) ,.. 

(.· . Jatinder Singh) 
Assistan~istrar 

') .~, 

./_'i.> ,./--~" N 
t;t; 1 .-:-·7_..-, ,. •') Lj I; I '.CJ 

o: '1 Ic- ·7 ~ Dated: 
' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, Nevv Delhi. 
3. Registrar (Computers), High Court of J&K, Jammu for information 

and with the request to get the same uploaded on the official 
website of J&K High Court for infunnation of ali the concerned. 

4. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. · 

5. President, District Bar Association, Budgarn. 
6. Mr. Zahid Hassan, Advocate 

...... for information and necessary action. 


